
Oyen Court 

CENT1iA1. AD.MINIS TBA !IVE TRillBUNAL 
ALLAHABAD BEl\CH ; ALLAH.A.BAD 

Original Appli&a tion No .. 1038 of 2004. 

'Tue s day , this the 23rd day of Novemllte.r,2004 • 

. Hon1ble Mr. D.H.. Tiwari2 A.M. 

Azizuddin, 
a9ed abcu't A3 years, 
S/ o Sri Ma inuddin, 
Resident of 13. 
Sa n!)am B iha r, 
Behind ~~sjid,Awas Vikas 
Jhansi. • ..... A_i:>Plicant. 

(By Advocate : Shri s.u. Ali ) 

Versua 

1. Union of India 
throu!h General Mana~er 
North Central Hailway 
Alla ha1lad. 

2. Divisional Bailway Manager, 
N.C.R. .Jhansd , 

3. Chief Medical Superintendent, 
N.C.R., Jhansi. • •••• Respondents. 

(By Advocate : Shri D. Awasthi) 

ORDE£{ 

By Hon'li,le Mr •• D~3.. Tiwar:1., A.M. • • 

By means of this 0A the applica rrt has p raye d for 
(' 

issuance-c~actirection to the respondents to immediately 

allowr., him for remedical so as. to §et the ha ndf capped 

certain for this purpose. He has made a representation 

to D.a.M., North Central Railway, Jhansi on 10.5.2004 

(Annexure-A-9). The ai:)plicant was appointed as casual 

lasour in 1986 and ba.cl worked mo re than 120 days ~etween 

••• ,2. 
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1986 to 1991.. ~e has acquired status of M.R.C.L • and he is 

engjoying the facility of Railway Passes in accordance with 

the zul e s , The applicant also susmd t tad bio- data to the 

D.R.M.i .Jhan s i, in p,u.:csuanca of the notification dated 

30.8.2001. The Chief Medical Of f'Lcar , Jhansi de c.Ie re d him 

handicapped with 42% pe.nnanent disa~ility vide order dated 

31.7 .. 2002. His girievance is that the applicant had 

submitted handicapped certificate at the time of screening 

but Chief Medical Superintendent i§nored this fact, which. 

argued by the counsel for the a~plicant that it is against 

the provisions mentioned in Indian Railway Es tab.l Lsfmerrt 

!,\annual Vol. II Para 2005 (b) to treat the applicant as 

no.rmal person. It is for this purpose, that the applicant 

has submitted a re pre sen ta tion1 •. 

2. In view of the facts merrt aonec asove, I am of the view 

that the interest of justice would be better served if the 

Competent Authority is directed to decide the representation 

of the applicant in accordance with the rules, within a 

specified time, by a reasoned and detailed order. I do not 

think it necessary at this sta;e to call for counter. 

3. Accordin~ly, the Ull is finally disposed of with a 

direction to respondent No.2 to consider and decide the 

representation of the applicant by a reasoned and speaking 

order to be pa;ssed and cornmunica tad to the applicant 

within a period of three months from the date of receipt 

of the certified copy of this order. No order as to co s t sj, 
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